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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.41. NO.378 of 1292

T.A. NO.
DATE OF DECISION 29th June, 1994
_Shri Alimohmed Usmanbhai = Petitioner
Mr. P.HePathak _ Advocate for the Petitioner (s)
Versus

_ Union of India & others ~  Respondent
Mr«Bs.ReKyada ____Advocate for the Respondent (s)
CORAM
The Hon’ble Mr, NeBePatel ¢ Vice Chairman
The Hon’ble Mr.x .Ramamoorthy : Member (A)

JUDGMERNT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? |
2, To be referred to the Reporter or not ? Q\l”(ﬁ,-
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Alimohmad Usmanbhai

C/o.Deepak Motor Garriage,
Opp.Khadi Baugh (0ld Railway Station)
Bhuj -Kutchi.

(ddvocate: Mr.P.Hl.Fathak)

3.

versus
Union of India
Through:
Deputy Chief Engineer(C)
Central Western Railway,
Railway Station, -
aAhmedabagd.
Depot Store Keeper(W.R.)
Near kailway Station,
Bhuj.
Divisional Railway Manager(w.k.)

Ajmer.

(Advocate: Mr.B.R.Kyada)

IN
O.£10/378/92

with
MA/165/94

Pers Hon'ble Mr,N.B.Patel 3

Applicant

: Respondents

Dates29/6/94

Vice Chairman

The order of transfer against which this

Osh. is filed, is admittedly revoked. The O.A. & jaony

therefore, become infructuous and dtands disposed of

accordinglye.

does not"urviys.
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(KeRamamoorthy)
Member (&)
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Since the O.A. is disposed of, M.A./165/94

~
(N.B./Astel)

Vice Chaiman



